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Record of Proceedings

Case was called out for virtual hearing.

2. During the hearing, the representative for the Petitioner made detailed oral
submissions in the matter. He also submitted that the Petitioner has filed its
rejoinder to the replies of the Respondent, APDCL.

3. On a query by the Commission as regards items claimed under additional capital
expenditure, the Petitioner clarified that most of the claims are for replacement of
those equipment which have completed their normal life.

4. None was present on behalf of the Respondents.

5. The Petitioner is directed to submit the OEM certificate or the recommendations of
the internal committee towards the replacement of items claimed under additional

capitalization.

6. Subject to the above, the Commission reserved order in the matter.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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